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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 05/2024/EZ

IN THE MATTER OF:

MADHUSUDAN PALAI ...APPLICANT
Vs.

STATE OF ODISHA & ORS. ...RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF “DISTRICT MAGISTRATE,
KHORDHA” & “ADDL. CHIEF SECRETARY, REVENUE & DISASTER
MANAGEMENT DEPARTMENT, ODISHA” - RESPONDENT NO. 4 & 2

RESPECTIVELY IN THE PRESENT O.A.

I, Chanchal Rana, aged about 36 years, S/o- Anil Kanta Rana, at present
working as Collector & District Magistrate, Khordha, At/PO/Dist.-

Khordha do hereby solemnly affirm and state as follows:

1. That, I am working as above and have been arrayed as Respondent
No. 4 in the aforesaid Original Application. I have also been authorized by
the Revenue & Disaster Management Department, Odisha, Bhubaneswar to
file Affidavit on behalf of Addl. Chief Secretary, Revenue & Disaster
Management Department, Odisha which has been arrayed as Respondent
No. 2. I have gone through the Original Application, relevant records and
understood the contents thereof. I am well acquainted with the facts of the

case and competent to swear this affidavit in my official capacity.

2. That the present Original Application has been filed by the Applicant
alleging illegal operation of Laterite stone quarries in Mouza- Bariko and
Ramchandrapur, Tahasil- Tangi, District-Khordha by the lessee i.e. the

Respondent No.11 (M/s Bariko Laterite Stone Quarrv) in violation of
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conditions of environment clearance and is excavating laterite stone beyond

the lease area.

3. That the Applicant has further alleged that the said Respondent No.11
is illegally operating the above stone quarry in Bariko Mouza from Plot
No.665 Khata No.268 (Kissam-Rakhita) which is a Government land, Plot
No.765 Khata No.231 (Kissam-Fasala 2), Plot No0.630 Khata No.204
(Kissam- 2 Fasala 2), Plot No.631 Khata No.219 (Kissam-Fasala 2), Plot
No.663 Khata No.105 (Kissam-Fasala 2), in Mouza-Ramchandrapur and
from Khata No.463 Plot No0.430 (Kissam-Chota Jungle), Khata No.463 Plot
No0.428 (Kissam-Chota Jungle), Plot No0.679/1 Khata No0.575/57, Plot
No.679/85 Khata No.575/78, Plot No.649 Khata No.04/12, Plot No.650
Khata No.405 & Plot No.652 Khata No.372/8, all of which are private
lands. It is alleged that the quarry area has been developed after felling

about 100 trees from the Gochar Plot as well as from the private plots.

PARAGRAPH WISE REPLY

4. That in reply to the averment made in Paragraph No. 1 of the Original

Application, no response is warranted from the answering respondent.

5. That in reply to the averments made in Paragraph Nos. 2 to 4 of the
Original Application, it is submitted that pursuant to the interim order dated
22.01.2024 passed by the Hon'ble NGT in the above case, the Committee
constituted by the Hon’ble Tribunal had visited the spot and enquired into
the matter in presence of the applicant & Giridhari Das, the Lessee of
Bariko Laterite Stone Quarry, Respondent No. 11, on 19.02.2024, wherein

the following emerged:

(a) During inspection the committee observed that the lease holder has been

allotted Plot No.673 having an area of Ac. 2 *7° - = M-
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Bariko for mining operation. Lease Agreement in respect of the above
quarry has been executed on 28.01.2021 and EC was obtained in favor
of Tahsildar, Tangi on 17.12.2020 which was subsequently transferred
in the name of the lessee on 02.06.2022.

(b)During inspection it has also been found that the lease area has been
properly demarcated in the field and boundary corner pillar points have
been clearly delineated at the site. All the plots which are mentioned by
the applicant in his petition have been verified, based on available
revenue records. Some old quarry pits (tentatively 10 to 12 years old)
were also found over Plot No.665 of Mouza-Bariko and Plot No.430,
428, 679/1, 649, 650 and 652 of Mouza-Ramachandrapur in Tangi
Tahasil. It has also been found that Plot No. 665 of Mouza-Bariko and
Plot No. 430 & 428 of Mouza-Ramachandrapur is recorded in the name
of Anabadi Khata, whereas, the Plot Nos. 679/1, 649, 650 & 652 of

Mouza-Ramachandrapur are recorded in the name of private persons.

6. In order to measure the quantum of illegal extraction of minor
minerals from the above alleged plots, drone survey was conducted on
23.02.2024 by an ORSAC empaneled agency namely Zeotek Mining
Solutions Pvt. Ltd and it has been ascertained that from the above said
plots, Morrum and Laterite to the tune of 38632.7 cum has been excavated
illegally from the above said plots.

7.  Accordingly, the Deputy Director of Mines & Mining Officer,
Khordha has scientifically calculated the volume of minor minerals
excavated illegally from the above said plots along with calculation of
royalty, additional charges, penalty and environment compensation as per
the existing orders/guidelines and issued demand notices to such private

land owners/legal heirs as per the provisions under Rule 51(4) of the
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OMMC Amendment Rules, 2023 on 16.05.2025. Further, in respect of the
illegal extraction made from the alleged Govt. plots, the Mining Officer,
Khordha has requested the Inspector in Charge, Tangi Police station to
lodge FIR against the private individuals responsible and accountable for
the theft of Morrum and Laterite from the said alleged Govt. plots vide
letter No. 1049 dtd. 16.05.2025. A brief summary of the alleged private

plots and corresponding demand is provided as under:

SI. | Mouza & | Alleged | Laterite | Morrum | Demand

No | Tahasil plots (In cum) | (In cum) | (In Rs)

1 Ramchandrapur | 679/1 9862.2 65748 1,71,54,263/-
2 | Tangi 649 1306.1 1220.6 30,17,774/-

3 650 5425.8 3860.6 98,79,647/-
4 652 1104 1196 27,74,663/-

8. In relation to the alleged Plot No.765 under Khata No.231 of Mouza-
Bariko, it is submitted that as per the Settlement map, the last plot of Bariko
Mouza is 727. Hence, the alleged plot No. 765 does not exist in the above
said Mouza. Similarly, on verification of revenue records, it has been found
that the last sub-plot of original Plot No. 679 is 679/16. Hence, the alleged
Plot No. 679/85 under Khata No.575/78 does not exist in Mouza-
Ramachandrapur. Further, it was revealead that no excavation has been
made over Plot No.630, 631, 663 of Mouza-Bariko which are recorded in
the name of private persons. During enquiry, the Committee did not find
any sign of felling of trees from Gochar plot as well as from private plots as

alleged by the applicant.

9. That in reply to the averments made in Paragraph No. 5 of the
Original Application, it is submitted that as per the approved mining plan, a
total of 15000 cum of material is mentioned as mineable resource which

includes 7500 cum of usable rock mass and 77" ===~ ~bln wnnls wmnee The
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15,000 cubic meter represent the cumulative total over five years,
amounting to 3,000 cubic meters per annum and includes both usable and

unusable rock mass.

10. That the Deputy Director of Mines, Khordha and the Mining Officer,
Khordha with the help of technical team of ORSAC have already assessed
the quantum of excavation of minor minerals made from the alleged stone
quarry scientifically and as per the report of ORSAC, a quantum of
6107.622 cum of material has been excavated from Bariko Laterite quarry
during the period from between 21.12.2020 to 01.12.2023. However,
considering the period from the date of agreement of the quarry dated
28.01.2021 to 01.12.2023, the excavation period is considered to be 2 years
& 10 months.

11. That according to the approved mining plan, during the period of 2
years and 10 months, the lessee was entitled to excavate nearly 9,000 cubic
meters including both usable and unusable rock mass, but, it has been
ascertained from the case record of Tahasil, Tangi and from the “i4MS
portal”, that total 4394 cum of laterite has been transported by the lessee
during the period of lease. The rest 1713 cum is considered as over burden

material which is about 28% of total extracted volume of 6107.622 cum.

12. That as revealed from the report of ORSAC, Deputy Director of
Mines, Khordha and the records available in Tahasil, Tangi and as per the
approved Mining Plan, no excess excavation of mines has occurred from

the alleged Boriko Laterite quarry during the lease period.

13. That the averments made from Paragraph No. 6 to 9 of the Original

Application is nothing but repetition of earlier naras and ac ench the same
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may be deemed to have been replied in terms of submissions made herein

above from Paragraph No. 7 to 10 of this Counter Affidavit.

14. That in reply to the averments made from Paragraph No. 10 to 12 of
the Original Application, it is submitted that the lease holder has been
allotted Plot No.673 having an area of Ac. 2.173 decimal in Mouza-Bariko
for mining operation. Lease Agreement in respect of the above quarry was
executed on 28.01.2021. The E.C was obtained in favour of Tahasildar,
Tangi on 17.12.2020 which was subsequently transferred in the name of the
lessee on 02.06.2022. CTE was issued on 03.12.2022 and CTO was issued
on 05.01.2023.

15. That during inspection of records, it came to the knowledge that
transit permits were issued by the Tahasildar, Tangi in favor of the lessee
prior to receipt of statutory clearances, for which the lessee had operated
the source during the financial year 2020-21 violating the provisions of
OMMC Rules, 2016. Hence, Show-Cause Notice was issued to the
concerned Tahsildar by this deponent vide Dist. Office Notice No. 18956
dtd. 05.12.2024. |

True copy of Show Cause Notice No. 18956 dtd. 05.12.2024 is annexed as
ANNEXURE-A.

16. That considering reply to the show-cause submitted by the Tahasildar,
Tangi, the Deputy Director of Mines, Khordha was instructed vide office
letter No. 6907/Touzi dtd. 15.04.2025 to take appropriate action against the
Tahasildar, Tangi for committing irregularities in supply of transit pass in
favor of the lessee without obtaining necessary clearances violating the

provisions of OMMC Rules and Environmental Act.
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True copy of letter No. 6907/Touzi Dtd. 15.04.2025 is annexed as
ANNEXURE-B.

17. That vide order dated 03.03.2025 passed in OA No. 05/2024/EZ, the
Hon’ble NGT observed as under:

“S5. We find that this issue has not been addressed by the District
Magistrate even though the ‘Y’ forms are issued by the Tahasildar,
Tangi. :

6. We, therefore, direct the District Magistrate, District-Khordha to
file fresh affidavit giving not only a para-wise reply to the Original
Application but also explaining as to whether ‘Y’ forms issued on
04.03.2021 have been used by the lessee, i.e. Respondent No.l1 prior
to 05.01.2023.

7. The District Magistrate, District-Khordha shall inquire into the
issue and in case it is found that mining has been carried out and ‘Y’
forms have been used by the lessee prior to 05.01.2023, he shall
explain in his affidavit as to what action has been taken against the
lessee”.

18. That pursuant to the above observation of the Hon’ble Tribunal, the
Sub-Collector, Khordha was instructed to enquire into the matter and to
submit report to the deponent vide letter No. 5968 dtd. 28.03.2025. In
response, the Sub-Collector, Khordha vide his letter No. 3695 dtd.
07.04.2025 has submitted that 13 (Thirteen) numbers of ‘Y’ forms Books
(containing 50 Y’ forms in each Booklet) have been issued in favor of the
lessee prior to issue of CTO and the same have been used fully by the said
lessee during that time. It is also reported that the lessee has lifted 2550
cum of materials in total by using those 650 numbers of ‘Y’ forms as
ascertained from the triplicate receipts submitted by the lessee to the

Tahsildar, Tangi.
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True copy of letter No. 3695 dtd. 07.04.2025 of Sub-Collector, Khordha is
annexed as ANNEXURE-C.

19. That based upon the report of Sub-Collector, Khordha, the Deputy
Director of Mines, Khordha was reminded vide office letter No.
5970/Touzi dtd. 28.03.2025 to take appropriate legal action including
initiation of criminal action against the lessee and others involved in illegal
operation of the alleged source. He was also instructed to initiate criminal
action against the officer responsible for issuing the transit permits before
the grant of statutory clearances causing wrongful gains to the lessee at the

cost of the state exchequer.

True copy of letter No. 5970/Touzi dtd. 28.03.2025 is annexed herewith as
ANNEXURE-D.

20. That in response, the Deputy Director of Mines, Khordha vide letter
No. 846/Mines, Khordha dtd. 21.04.2025 intimated that he has already
requested the Inspector in Charge, Tangi Police Station for filing of First
Information Report (FIR) against Sri Giridhari Das, Lessee of Bariko
Laterite Quarry and Sri Jugal Kishore Mishra, Ex-Tahasildar, Tangi vide
letter No. 777/Mines, Khordha dtd. 10.04.2025 and letter No. 837/Mines,
Khordha dtd. 19.04.2025 respecﬁvely. Accordingly, FIRs have already
been lodged against the above persons vide No. 0323 dtd. 05.05.2025 and
No. 0324 dtd. 05.05.2025 respectively.

True copy of the FIRs is annexed herewith as ANNEXURE-E (Colly).

21. That in reply to the averment made in Paragraph No. 13 of the

Original Application, no response is required to offer in this regard.
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22. That in reply to the averment made in Paragraph No. 14 of the
Original Application, the deponent submits that the same is within the
purview of the answering respondents and such no response is required.
The said paragraph relates to and needs to be replied by the Regional
Officer, State Pollution Control Board, Odisha, Respondent No. 8.

23. That in reply to the averment made in Paragraph No. 15 of the
Original Application, it is submitted that on examination of records it has
been found that extraction of mining from the alleged quarry has been
made by the respondent No. 11 before availing statutory clearances from
the concerned authorities. Therefore, necessary legal action as deemed has

already been taken against the above Respondent as per law.

24. That in respect of the averments made in Paragraph No. 16 of the
Original Application, the the Regional Officer, State Pollution Control
Board, Odisha, Respondent No. 8 is the appropriate authority in respect of

the same.

25. That in respect to the averments made in Paragraph No. 17 of the
Original Application, it is submitted that the Tahsildar, Tangi was
instructed to conduct regular enforcement at the site in question and to
seize the vehicles engaged in illegal mining operation imposing penalty and

royalty as per law.

26. That the Contents of Paragraph No. 18 of the OA is denied for want of
knowledge. However, it is submitted that the Applicant may be put to strict

proof of the same.

27. That in reply to the averments made in Paragraph No. 19 of the

Original Application, it is submitted that during inspection of the site in



328

question, the Committee did not find any sign of felling trees from Gochar

Plot as well as from private plots.

28. That in respect to the averments made from Paragraph No. 20 to 25 of
the Original Application, it is submitted that in order to prevent illegal
mining from the alleged quarry, the Tahsildar, Tangi had conducted
enforcement several times and had seized a number of vehicles and
imposed heavy penalty and royalty. Further, as ascertained from Tahsildar,
Tangi, that on seizure, vehicles were being handed over to the local police
of Tangi for further action at their end, if the owner of the seized vehicles
failed to pay penalty. It is further submitted that Govt. guidelines towards
prevention of illegal theft of minor minerals were being followed regularly
by the then enforcement team comprising of Revenue staff of Tahsil, Tangi
and local police which now is being conducted at regular intervals by the
Team comprising of Mining officials and Police personnel of Khordha

District.

29. That in reply to the averments made from Paragraph No. 26 to 32 of
the Original Application, it is submitted that no response is required from

the present deponent.

30. That in reply to the averments made in Paragraph No. 33 of the
Original Application, it is submitted that as per the report of ORSAC and
the Deputy Director of Mines, Khordha, no excess excavation of mines has
been made by the lessee from the alleged Bariko Laterite Stone quarry
during the lease period. However, during inspection of records, it has come
to light that transit permits were issued by the Tahsildar, Tangi in favor of
the lessee prior to receipt of statutory clearances, violating the provisions of

OMMC Rules, 2016. Hence, necessary legal action has already been taken
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against the lessee as well as the concerned Tahsildar in accordance with

law.

31. That in reply to the averments made from Paragraph No. 34 to 37 of
the Original Application, it is submitted that no response is required from

the answering respondents.

32. That the contents of the above paragraphs are true and correct to the
best of my knowledge as derived from the official records and that nothing
material has been concealed there from and the deponent reserves the right
to file further affidavit as and when required and directed by this Hon’ble

Tribunal.

DL UUINLLIN L

VERIFICATION

I, Chanchal Rana, aged about 36 years, S/O- Anil Kanta Rana, at present
serving as Collector and District Magistrate, Khordha, do hereby verify that
the contents of the above affidavit are true & correct to the best of my
knowledge & nothing material has been concealed therefrom.

Verified at Collectorate, Khordha on this 22%¢ day of M~ 701<
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AFFIDAVIT

The above deponent being personally known to me
appears before me on : v /
and states on oath that the contents of the affidavit are

true to the best of his knowledge based on official

Execntive viavisurare. nuurdha.




381 ___ANNEXURE-A _,
]

OFFICE QF THE COLLECTOR & DISTRICT MAGISTRATE: KHORDHA
Letter No. , g 75 4 [Touzi, Dated. 05 * 12 9\"3\1/

To

Sri Jugal Kishore Mishra,

Ex-Tahasildar, Tangi,
At-Ladukesharpur, PO-Bhatasabhi,
Block/Tahasil- Nayagarh,

D‘ist; Nayagarh

Sub: Show cause notice called for regarding irregularities in supply of "Y" forms
in favour of the lessee Giridhari Das in Bariko Laterite Stone Quarry in connection
with NGT in O.A No. 5/2024 filed by Madhusudan Palei Vrs. State.

Sir,

In inviting a reference to the subject cited above, | am to intimate that, on
verification of transit register of Bariko Laterite Stone Quarry, it has come to the
notice of the undersigned that, you have issued fransit permit to lessee on
dated.04.03.2021 vide Book No. 10626 from Sl. No. 0531251 to 05312300 as
reported by the Tahasildar, Tangi vide her letter No. 3699 Dated 12.11.2024. On
verification of the records it is seen that the E.C was transferred in the name of the
lessee on 02.6.2022 and CTE & CTO were issued by SPCB Odisha Bhubaneswar
on 03.12.2022 and 05.01.2023 respectively . '

et

Hence, it is observed that the transit permits to operate the source was issued
illegally to lessee Sri Giridhari Das before the receipt of the statutory clearances. As
such, the lessee operated the source during the financial year 2020-21 as reported
by Dy. Director of Mines, Khordha vide letter no. 1513 dated 30.10.2024 before the
issue of statutory clearances which violates the relevant provisions of Rules, 27 to 33
under chapter - IV of OMMC Rules-2016 & committing an offence under Rule 51 of
the said rules in illegal extraction of minor mineral from the source  without any valid
permits and license. It is crystal clear that you have shown undue favour to the
lessee in illegal extraction of minor mineral causing huge loss to the State
exchequer. Further, allowing . the source to operate withoutvalid statutory

COLKHD-REV-CASE-0014-2024/7/2024
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clearances contravenes the provisions of Section 25 of water (PCP) Act, 1974 &
Section-21 of Air (PCP) Act, 1981 which warrants to initiate appropriate legal action
as per the letter no. 12611/ dtd. 26.04.2019 of Govt. in R&DM Department .Such
acts of omission & lapses on the part of a Tahasildar - cum - Revenue officer proves
the instances of gross misconduct, negligence in govt. duty and disobedience of
orders of higher authority.

Therefore, you are directed to submit your show cause reply to this office
within seven days from the date of receipt of this letter why necessary criminal
prosecution under OMMC Rules ,Air PCP Act, 1981, Water PCP Act, 1974 & all
other legal provisions should not be taken against you for such lapses in your
duties, failing which action will be taken against you as deemed proper.

Y faithfully,

Memo No. )8 95 Dtd. 65 o 202 7

Copy submitted to the Collector, Nayagarh for kind information. He is

requested to serve the notice upon Sri Jugal Kishore Mishra,Ex-Tahasildar, Tangi,At-
Ladukesharpur,PO-Bhatasahi,District- Nayagarh,Pin-752070/4&\send the served copy
to this office for needful action at this end.

Collector, Khordha

Memo No. |875¢ Dtd. 6S- i)+ a\m\?

Copy submitted to the Addl. Secretary to Govt. R& Deparptment for kind

wh

information.

Collegtor, Khordha
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ANNEXURE-B ™

OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE; KHORDHA
Letter No. 672 F ITouzi, Dated. 5 +2Y+ 222%5"

To
The Deputy Director of Mines, Khordha Circle, Khordha.

Sub: Regarding action taken against Shri Jugal Kishore Mishra, Ex-Tahasildar
Tangi for violation of OMMC Rules & environmental Acts.

Sir,

In inviting a reference to the subject cited above, | am directed to say that
Shri Jugal Kishore Mishra, Ex- Tahasildar, Tangi has submitted his reply against
show cause notice issued by this office vide Letter No.18956, Dated.05.12.2024
regarding irregularities in supply of "Y" forms in favour of the lessee Giridhari Das in
Bariko Laterite Stone Quarry in connection with O.A No. 05/2024 filed by
Madhusudan Palei Vrs. State of Odisha.

Since, the issue of Y forms was done without obtaining necessary
environmental clearances, FIR should be lodged by the DDM against Shri Jugal
Kishore Mishra for violation of OMMC Rules & environmental Acts as a part of
criminal conspiracy to cause wrongful gain to the lessee.

You are therefore requested to take nécessary action against the Shri
Jugal Kishore Mishra, Ex- Tahasildar, Tangi for violation of OMMC Rules &
environmental Acts under intimation to this office for kind information of undersigned.

Yours faithfully,

Memo No._ 6 7° v [Touzi, Dated, 5 Y As

information.

COLKHD-REV-CASE-0014-2024/01/2025
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ANNEXURE-c X%
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. ) ANNEXURE-D *¢

Reminder-1

OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE: KHORDHA

Letter No. 597 /Touzi, Dated.lg\& ' 03+ 2015
To

The Deputy Director of Mines, Kh;erha Circle, Khordha.
Sub: O.A. No0.05/2024 filed by Madhusudan Palai vrs State of Odisha and
others.
Ref: This office Letter No.18959/Touzi, Dated.05.12.2024. :
Sir,

In inviting a reference to the letter on the subject cited above, | am to say
that you have been directed to take appropriate legal action against the lessee who
operated the source illegally before grant of statutory clearance in his favour and
intimate to the Collector, Khordha at the earliest for taking needful action at this end.
But till date no reply has been received by this office.

You are therefore, once again requested to take appropriate legal action
including initiation of criminal action against the lessee & others involved for
operationalisation of the source illegally before grant of statutory clearance in his
favour in respect to Bariko Laterite Stone Quarry. Criminal action must be initiated
against the officer responsible for issuing the transit permits before the grant of
statutory clearance illegally before receipt of the statutory clearance as a part
of criminal conspiracy ,causing wrongful gains to the lessee at the cost of the state
exchequer. The action taken report should be submitted to the undersigned within 7
days for filling affidavits before the Hon'ble NGT.

This may be treated as "Extremely Urgent"

Collectot, Khordha

S
COLKHD-JUD-CASE-0053-2024/7/2025
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ANNEXURE- E (Colly)

N.C.R.B (.} am &)
LLE .- (udtga afa wul -

F "
\.RSUT INFORMAT!ON REPORT
(Under Section 173 B.NS.S)
. VA gam fgys
rict (ﬁﬁ»‘n)muam e
IR Np {
- (Ui
R s, PsS. TANG o
SNO . &Y vear o
1 ( o ( | Date and Time of Fig (mg.f & e 05/05/2025 18:20 hrs
THE By, Sections (uTei(T))

g’R (PREVENTION AND
FPOLLUTION) ACT, 1981

. (a)Occurrence of offence (srqayy & T
1. Day (%:f):imervening Day

Time Period (gwy i)

305(e)

(PROTECTION) ACT. 15

CONTROL 39

Date From (féta & ):16/03/2021 Date To ( fATa a@ ): 05/05/2025
Time From (¥9a ® ): 00:00 hrs

Time To (§9d d%):  00:00 hrs

b)infor i i
:C))G o mat;oﬂn received at P.S. (a7 STET YT 9mH g2 ): Date (i@ ): 05/05/2025 Time (FWA): 18:20 hrs
eneral Diary Reference (dremmamy w23l ): Entry No. (wfaf2 ©.):000 Date & Time:05/05/2025 18:20 hrs

- Type of Information (=AT BT gHR): Written
. Place of Occurrence (acarege):
1.(a) Direction and distance from P.S. (a7 & gft i feem): WEST, 06 Km(s)
(b) Address (UdT): BARIKO LATERITE STONE QUARRY

(c) In case, outside the limit of this Police Station, then (afe a1 €T % qTET g A@):
Name of P.S.(2TAT &7 974): District(State) (f3rer (Trsa)):

. Complainant / Informant (I&aasaf /gaarsat ).
(a) Name (TH): JAGAN BEHERA
(b Father's Name (faT &1 714) :
(c) Date/Year of Birth (38 faf /ad ): 1995
(e) UID No. (Z3TE3T ¥.):
(f) Passport No.(Ur&q¥< &.):

Place of Issue (ST A &7 T ): o
(g) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,PAN)

S.No.(3.9.) Id Type (Jg=T T AT H#T) 1 Number (v wean)

1
(n) Address (u?{ﬂ):u o
S.No?(%.?f.) Address Type (
" present Address

SURENDRA BEHERA
(d) Nationality (XTgraT): INDIA

T &7 UER) Address (TdT)

1 "ODISHA,INDIA

Date of Issue (S8 a &Y Ryfay):

Beat No. :

DISTRICT MINING OFFICER KHORDHA KHURDA KHURDA

|
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2 DIA

: Permanentu/\ddresg' {URDA!ODISHA“N

U Occupation (e, NOT NOTED .KF
() Pho '
7. Details :: : Hmber (qevmy @ ). Mobile (Famsd #.): 91 .8/15802889%; o
oy Qﬁanown/suspectedlu"k e | afean ! AT Y L
N T gufy); nown accused with full particulars (
-NO. “Name Frg : dress (aef T )
(%.4.) ) Alias (3w e Name Present Ad
1 GIRIGH AR e ) Fggn%e ;TN;;;) [ e R
| ARIDAS s i ers Name : LATE. 1. BADAPAR {ngsHA INDIA
H i ; : L A‘O | |
8. Reasons for ¢ ‘RADHA CHARAN DAS KHURD et feg £ 2 @ ot

N ela in L . vhs
HUR F HITOT): Y Inreporting by the complainant/informant (f?r?mvazﬁﬁf RIS

9. Partic
ulars of properties of interest (Faf-tra arufy @ Rrao):

S.No. Propert Value(ln Rsl-)

) (.4 2o y Category (Sufy ;;oq%:%y Type (grufay "EDescripﬁon (Ferercon) (g7 (@ )
-Total value of Property (In Rs/-)-grafy @7 @er Hea(s v): |

11.1
Nquest R?port /'U.D. case No., if any (qeg aftgr RS [ 7. &y 4., afe AL E ):
S:No. (.9.) UIDB Number (3-St.gmtor g

12.First Information contents (YU Yo7 927 ):

SN DT.05.05.2025 RECEIVED A LETTER FROM MINING OFFICER KHORDHA VIDE LETTER
O- 980 DT.05.05.2025 IN WHICH COMPLT. JAGAN BEHERA , S/O- SURENDRAS BEHERA ,
A/P- MINING OFFICER KHORDHA ALLEGED THAT ONE GIRIDHARI DASH, S/O-RADHA
CHAFAN DAS OF VILL- BADAPARI, PS-TANGI, KHORDHA THE LEAGE HOLDER OF BARIKO
LATERITE STONE QUARRY HAS VIOLATED OF GOVT GUIDE LINE AND EXCAVATED
LATERITE STONES APPROX. 2550 LATERITE STONE ILLEGALLY.
13.Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at item
No. 2.
(&Y 2t predadl : i IuE SrETh @ we e § 6 sy TR @ afie e €. 2 F Ieerg e & agd R |)
(1) Registered the case and took up the investigation: Rabindra kumar Bhujabal(l (Inspector)) / or (A7)
(werur et famarT 1raT 3R sita % ferg ferg man ): 110093911335

(2) Directed (Name of 1.O.) (STTH et T ATH): Rank (ug):
No.( &.): Mobile No.(ATaTse &.): 9437232780  to take up the Investigation (&Y srie argd

arg & a3 ¥ farg e feT mam) or (A1)
(3) Refused investigation due to (S19 & Q)
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FIRST INFORMATION REPORT
iUnder Section 173 BN.S.S)

gan gam Rayd
RT3 ) U uy wEod aga)

1. D«Strict (%\h\v{}}y\ka\\ﬂw\

P.S. TANGH Year 2025
FIR No. (wg R, (3o ;
o {WFEN. ha2 Date and Time of FIR (.3 .. &) RFI® 05052025 19:30 hrs
2. SNo. (. Acts (3rfdfum) Sections (¥RT(W))

T THE BHARATIYA NYAYA SANHITA  316(4)
(BNS). 2003

3. (a}Occurrence of offence (3ruxTy &Y g )
1. Day (fe{q):mwr\»enmg Day Date From (fg-Ta @ ):04/03/2021 Date To ( F&ATe a9 ): 05/05/2025
Time Period (¥Wa 3rafd): Time From (99 @ ): 00:00 hrs  Time To (¥Wa d®):  00:00 hrs
(b)information received at P.S. (=1 Sigt AT Uy §‘s‘ ): Date (F&AT1® ): 05/05/2025 Time {(TAg): 19:30 hrs
(c)General Diary Reference (US=mgr ¥z ): Entry No. (TR €.):010 Date & Time: 05/05/2025 19:30 hrs

4. Type of Information (JTHT &Y YHR): Written
5. Place of Occurrence (EareEga):
1. (a) Direction and distance from P.S.(37 & ¢t 3T fgam): SOUTH, 0.5 Km(s) Beat No. :
{b) Address (UdT): TAHASIL OFFICE TANGI

(c) In case. outside the limit of this Police Station, then (afe; am=T dtar ¥ FTge g a@):
Name of P.S.(2197 &1 ATH): District(State) (ISt (T=3)):

6. Complainant / Informant (Fr@raawmat gamTadt ):
(a) Name (9T): DILLIP KUMAR SAHOO
(b Father's Name (Rrat @71 ama) : LATE. RAGHUNATH SAHOO
(c) DatefYear of Birth (5= fafd / ad ): 1990 (d) Nationality (TTglzem): INDIA

(e) UID No. (Z3ms3! €.):
(f) Passport No.(JTaUlE §.):

Place of Issue (VT8 &4 &7 €T ) -
(g) Id details (Ration Card.Voter ID Card,Passport,UID No.,Driving License,PAN)

S.No.(%.9.) Id Type (JgT U3 &1 PEQ) id Number (UgaT= §&dT)
1

(h) Address (UdT):
S.No.(%.9.) Address Type (TdT T THT
1 Present Address

Date of Issue (AT & Fi AT

) Address (TAT)
DEPUTY DIRECTOR OF MINES KHORDHA .KHURDA,
KHURDA.ODISHA INDIA

2 Permanent Address NOT NOTED ‘KHURDA,ODISHA,INDRA
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(i.) Occupation (ETGHIT):

() Phone number (GTATY T.): Mobile (FaTse §.): 91-8458028890
7. Details of known/suspected/unknown accused with full particulars (J7d / iy / arame afdg® &1 Q@
ferao gfga avia):
S.No. Name (7TH) Alias (IT=7H) Relative's Name Present Address (ad AT+ )
(%.9.) (Fred &1 AmA) . , _ ;
1 JUGAL KISHORE 1. EX-TAHASILDAR TANGI |
|MISHRA ; . TANGIKHURDA,ODISHA, -
! i | INDIA |

8. Reasons for delay in reporting by the complainantfinformant (Rrraaat / gamraat gry Raré 28 @ o=
HUA P AU

9. Particulars of properties of interest (Faf=era arufy @1 fawon):

S.No. Property Category (Fufti Property Type (87ufd Description (ferawum) Value(in Rs/-)
CRAREL) AR | e )

10.Total value of property (In Rs/-)-grufty &1 $et gea(e #):
11.Inquest Report / U.D. case No., if any (qcg a¥fig Roré / g. &Y. yaww &, afe w18 81 ):
S.No. (#.9.) UIDB Number (g.&}.7&v0r €.)

12.First Information contents (TW YT 2 ):

ON DT.056.05.2025 RECEIVED A LETTER FROM DEPUTY DIRECTOR OF MINES I/IC
KHORDHA VIDE LETTER NO- 981 DT.05.05.2025 IN WHICH COMPLT. DILLIP SAHOO. S/O-
RAGHUNATH SAHOO DEPURY DIRECTOR OF MINES I/C KHORDHA ALLEGED THAT THE
SRI. JUGAL KISORE MISHRA EX-TAHASILDAR TANGI| REGARDING IRREGULARITY IN
SUPPLY OF Y FORM IN FAVOUR OF LESSEE HOLDER GIRIDHARI DAS OF BARIKIO
LATERITE STONE QUARRY UNDER TANGI TAHASIL KHORDHA I.C.W O.A NO- 5/24/EZ OF
NGT.

13.Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at item

No. 2.
(agrnzﬁma@:qﬁﬁmwmﬂﬁﬁ U TerdT ¢ 16 ST &Y W TR HE 6. 2 W Jea ™ U 6 dgd & |)

(1) Registered the case and took up the investigation: Rabindra kumar Bhujabal(l (inspector)) / or (I7)

(srareor 2= T T 3 SitE & ferg fevam man ): 110093911335
(2) Directed (Name of 1.0.) (e STf&reTdl &1 ATH): Rank (T&):
No.(E.): Mobile No.(ATaTse §.): 9437232780  to take up the Investigation (@ SIfg 393

ura & &7 & fag M e g mam) or (71)
(3) Refused investigation due to (1@ & fay ):
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